IN THE CEhIEaL ADMINISTRATIVE TnIBUNAL
© PRLNCIPAL BaNCh, New LELHI.

Fegn.No 1771/}900 - : Daie of decision;29,03,1993
[ 33 ® oo pry
Shri Satbir Singh & Others = : sewipplicents
- Versus
Commissioner of Police, Delhi & Other esshi@spondents
For the Applicants : eeeShri A,S, Grewal,
: Counsel
For the Respondents , .o oS, Veena Kalra,

proxy counsel for
Mrse. Aynish Ahlawat
GCounsel

CORAM: | |
'THE HON'BLE MR, JUSTICE $.K. DHAON, VICE CHAIRMAN(J)

fHI: HON'BLb Lﬁ'\o .L K.Q &‘u\Q .LI‘J"&’ I\L‘ABEP \*‘\)

la whether to be ieferred to ithe Reporters or not? -
' »
"JUDSMENT (OBALY

(of the Bench delivered by Hon‘ble M1, Just¢ce
S.Ks Dhaony, Vice Cheirman(J))

The learned caunsel for the applicant states that this
épblication is not now pressed because the criminal case
in which the applicahts were involved has since been decided
and the appliéants have been discha;ged. It is accordingly
dismissed as-withdrawn.

There shiall be no order as to costs,
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